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Order da tecLl 

ieard Shrj 	 the learned cnsel 

for tie applicant and 3hri Asliok Ivbhanty, learned 

senior crisel 12 or the Respondents. 

3y 2 ilikig a Memo dated 3.7 • 2003 the 

applicant has sought permission to whthdraw this 

O . • on the ground that he had 2 iled 0 .A .13 2/94 

bef ore the Co .T., Calcu tta Bench(alomg with 

others) challenging the impugned order ak under 

nneures6 and 7 (which is under cha]iee in 

this 0..) and that O.A. having been allowed, 

the Respondents..Departmen t filed I .P .0 .T. N • 127 

of 2001, which is still subjudice 

In view of-  the facts and circums tances 

as stated ahore, this 0 .A • is disposed of as 

withdrawn. No costs. 

Thform ti'e pzirtics. 
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